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IN THE CENTRAL ADMIN#STRHTIUE TRIBUNAL : HYDERABAD BENCH

| AT HYDERABAD
Dt.of Decision : 30-9=34,

0.A, No. 705/94.
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1. Sr. Superintandént,
VRC for Haendicapped,
A, T.I. Campus, yidyanagar,

Hy derabad=-500 0p7.

f
2. The Director of Employment Exchanges,
14/11, Jamnagar House, Sahjahan Road,

Maw Dalhi.
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« Mr. K.\Venkateswara Ras

Counsel Por the Applicant
|
mr. N.V.Raghava Reddy,Addl.CGSC.

Counsel Por the Respondents
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THT HON'BLE SHRI A.V.HARIDASAN : MEMBER (JuOL.)

!
THE HON'SILE SHﬁI A.8. GORTHI : MEMBER (ADMN.)
|
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0.A.NO,705/94 Dated : 30.9.1994

X As per Hon'ble Shri A,B,Gorthi, Member (Admn.) X

The grievance of the applicant is against
the respondentgjdecision to allot Quarter No,4 Type-I
which fell vacaét in May 1994 and alloting the same to
Respondent No.3ﬁ The prayer of the applicant is to set
asidg the order;of the respondents alloting the guarters

to Respondent No3 and to pass such other orders as are

considered appropriate,

2. The applicant was appointed as Vocational

Instructozhn 17,9.1986 in V.K.C., Hyderabad. In the

campus of VRC téere are 10 residential quarters comprising

of Type-III-2, Type-II- 4, and Type-I - 4 for allotment &

ef the employees of the VRC, The allotment of the quarters

LiS_paﬁéd On;thelpay scale of the employees as also their

seniority., Though the applicant is senior to Respondent'3*
Rpassdonm

the Type-Ikthatlfeél vacant in Mayv 1994 was alloted to

Respondent No.3:out of turn, He is represented against

the alleged injustice done to him vide his letter dt. 5.5.94

addressed to the Director of Employment Exchange,(ReSpondent

No.2) but without any success.

3. The official respondents in their reply affidavit
have not disputéd the facts averred in the applicetion,
They have howevér clarified that Type-I1 quarters are meant
for Group 'D' employees and tnat these are alloted based

on the pay scale of the official concerned &s 2also his

seniority. The respondents further asserted that the
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allotment of the guarters was being done on the basis

’ ‘md.b;a.}—ﬂl
of & communal rostcr upder—wihieh—for Type-I accomodation

aﬁéstha%=%ﬁe=qes#%e§e that fell vacant in May 1994 fell
to be alloted uﬁder the 10th point, Accordingly the

same ;;w%l{oted!to Fespondent No,3 who belongs to SC,
i

4, Heaxdllearned counsel for both the parties,

Our attention th been drawn to letter No,DGET-74 (8)/

76-TA, dated 3q.6.1978 from the Director of Training

D,G.E & T., New Delhi, The said letter directs that

| - imi-~dvmad wherein every 20th point in
Type-II1I and IV accompdation and every 10th point in the

Type - I and II accomodation will be reserveoépwfsa]fbt. 2

‘ |
5. Thefb is no dispute that the Type-I1 quarter
that fell vacaht in May 1994 is meant for a Group ‘L'
employee in t%e pay scale of Rrs,750-949/-. Ve see from
the staff lisﬁ annexed as A-2 to the OA that there are
a number of G;oup ‘! employees among the staff of VRC,
The allotﬁent!of Type-1 cuarter to & person who is not
entitled to i%, such as Eespendent No.f?;h;-applicant
is not PER-SE;proper. The accomodation should be first
offered to th? eligible Group 'D' employee, In case no
Group ‘D'Lis‘milling to accept the accomodation,then only
the question{of offering the accomodation to a Sroup-III

\ ,
officer such,as the applicant %2 would arise.
|

!

6. Fr?m the DGET letter &t, 30.6.78 what is clearly
discernéble is that communal roster should be maintained
separately fbr each type of accomodation, There cannot be
a single communal roster for allotment to all types of

accomodation as is sought to be done by the respondents,
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Copy to

1.

Sr.

]
RO Y

e /F‘

Superintendent, VRC for Handicapped, A.T.I. Campus,

Vidyanagar, Hyderabad-007.

Dirasctor of Employment Exchangss, 14/11, Jamnagar House,

Sah jahan road, New Delhi.

2 The
3. One
4. Une
5. One
6. One
Rsm/=-

copy .to Sri. K.Venkateswara Reo, advocate, CAT, Hyd.
copy to Sri. M.V.Raghava Reddy, Addl. CGSC, CAT, Hyd.
copy to Library,.CAT,'Hyd.
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7. Thoug
No,3 and suffic
not represented
on his behaif.
Type~i quarter

Aanv nf +the inst
tion in holding

the result we d

directions:-

1 notice has been served upon Respondent

ient opportunity is given to him, he is
before us not any reply-has been filed
It is apparent that the allotment of

to Respondent No,3 is not supported by

rnicrtrions showun +tn ns We hawve nn hesita-
that the said allotment.is irregular, In

ispose of this applicetion with the following

i

1, The allotmebt of Type-I1I quarter to respondent No,3

is hereby set aside,

L.

2. The respondents are directed to consider &a alloting

[+ V.08
the said quarters to,eligible Group ‘D’ employee in

the first

instance,

3. Only if and when none of the Group ‘D' employees

is willing

! to accept the said quarters the Same may

on o~ Ualannd wardra I S

be offere M;o the seniormost Group 'C* employee who

is willing

to accept the same,

8. The respondents may comply with this order

within a peried
the.same, The

order as to cos

PO

{(A.B JGORTHI)
Member (Admn, )

of 2 months from the date Of receipt of

0.A. i5 ordered accordingly without any

@(A.V.%REJ/

Member (Judl,)

ts,

Ba&ed: 30th Septempber, 1994 ]
l .
( Dictated in Open Court ) /7 )
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THE HON'3LE MR.LA.B.GORTHI : MEM3ER{s

Da ted: - 24) 4 /au,

- GBBER/IUDGHENT, T

M/ RTO/CT NG,

AGND, el P ND )

Admitted and Interim Directians
Isshead,

| Alloted. A ,
" —Tsposa oW
e 1sposed of with Directions.,éﬁﬂ/ﬁgP
© 2 DYsmissed. ‘ 1&0‘29
38smissad as withdrawn.

Dismisued for Default,
e jed\§ed /Ordered.

\,//ﬂﬁfghdgr as to costs,






